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• (Open court ) 

C E.N";"IRA L AD~1INISTRATIVE TRIBm>!A L 

A LLAtil\BAD B El'TCH , ALLt'\J-IJ\Dl\D -
Allahabad thi s the 17th day of July, 2 001. 

COPJ\I·I : - I-Ion 1 b l e t'-1r . Justice R . R . I< . Trivedi , v .c . 
Hon ' b l e !"Ir . s . Dal a 1 , M ·mber - A . 

Orgina l Appl ication No . 43 8 o f 20 01 . 

Vee r S ingl1 S/o Sri Ham ~ayal 

R/o House No . 1198 , Gondu compound , Sipri Bazar , 

Jhansi . 

• •••••• }\pplicant 

Co unsel for the aeplicant :- Sri Sudhir Kumar Sriva &t a va 

VER SUS -------

1. Uni on of Ind ia throug h tl1e Gch e r a l t1a. nager , Central 

Ra iliray , Chhatrapati Shiva j i Terminal , t'1urnba 1 . 

2 . The Ass ista nt \Jerks r1a nager , ( R) , 

Centra l Ra i l vray , Jhan .oi . 

3 . The l\Tirman Praba ndhak , Ce ntral Ra il·wa y , Jha n s i • 

• 

••••••• Respondent ~ 

Couns el for the r es:E?<;?ndents ·-• Sri K. P . Singh . 

0 R D ER ( Oral ) - - - - -
( By Hon ' blc !·Ir. Ju~tice R . R . IZ . Trivedi , v .c .) 

By this ap )lication under section 19 of the 

Administrative Trj_puna l' s Act , 1985 , applicant l1as 

chal langed the order dt . 26 . 0 9 . 00 by t-Thich he has been 

uir.;mi s sed from service on conclusio n of discipl inary 

p r oceedings . Against the above orJ.er , apl.licant f.iled 

appea l \lhich has been dismissed o n 22 . 01.2001 t,rl1ich has 

a l s o been challanged . Learnecl counsel for tho ap, lic2 nt 
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has s ubmitted that appellate d • or er does not contain 

a ny r eason for not accepting the grounds raised in the 

memo of a ppea l . Such order . passed by - appellate authority 

ca n not be s usta ined a nd is liable to be set-a s i de as i t 

does \:/'If.. 
not sa t isfy the principle_)-of na tural justice . 

2 . Sri K. P . Singh , l ea rncu counsel for the re~pondents 

though tried t o justify the order of a ppellate a uthority 

1 but he coul d not satisf y us . as to ho\-1 the order of 

/Anand/ 

appel late a uthority can be sust ained in the absence of 

r easons f or r e j ecting the g r o unds t a ken in appeal . 

~~~ '<. 
3 . The purpose = zy= ~~providing the r emedy of appea l 

~ 

is t hat mistakE?~nd errors committed by the disciplina ry 

authority may be corre cted . A perusa l of the disci plinary 

a uthority ' s o r der s ho\·rs t hat he has a l so not dea l t t·1ith the 

expla ination submitted by the applic~ nt after service of the 

report of Enquiry Officer . Genera l agreement men t ioned by 
~ ~ 

the d i scipl inary outho rity \-1ith the findings of the Enquiry 

Officer could not serve the purpose l-rithout expressing any 

opinion on the expl aination submitted by the applicant . As 
~ "-' \.A ·~ t(. 

the gifcisg ci d i sci plinary authority committed mist a ke.1 ·:' · 11 

\ras obligatory on t~e part of the appel l ate authori ty to 

consider the \1hole matter ·in a ccordance \·rith law . He \oras 

a l so under obl igation to consider the g r ounds raised in the 

memo of appea l befor e passing the order on the same . As 

this has not been done , the order can not be susta i ned . 

4 . The OA i s accordingly allowed in part . The order of 

appell a te authority dt . 22 . 01 . 2001 i s quashed . The appeal of 
""""' ... the applicant shall s tand revivJ..before the a ppellate 

authority and shal l be considered and decided in accordance 
""'- \N\~ ti\ c. 

with law in the light of above observation within three~, u 
• 

from the date a copy of this order is filed before him. 

There will be no order as to 

~ 
Member- A. 

costs . 

~ ' Vice-Cha irman . 
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• c - ' __ /"..&:!&_:. •"6.t,._... 
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